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A.M. Shaffique, ]

1. Sri.M.A.Asif, the learned Special Government Pleader takes notice on behalf of
respondent State.

2. The issue raised in these writ petitions concerns admission to the MBBS course
during the present academic year under the NRI quota. It is brought to our
notice that the National Medical Commission has extended the last date for
admission to the aforesaid course until 15.01.2021.

3. It is submitted that permission was granted by the Commissioner for Entrance
Examinations inviting fresh applications to fill up the NRI quota by issuing a
notification on 28.12.2020 and the candidates were directed to appear before the
Commissioner for Entrance Examinations at 10 a.m. on 29.12.2020. Though
several candidates could appear and submit their documents, some of the
candidates were not given allotment on account of the fact that the documents
required for admission under the NRI quota were not complete.

4. The learned Senior Counsel appearing on behalf of the petitioners would
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submit that some of the candidates had obtained certificates especially embassy
attested sponsor documents subsequently. Insofar as time is due to expire by 3
p.m. on 05.01.2021, several NRI seats still remain vacant. It is therefore
submitted that if the NRI quota is not filled up, the seats may lapse and it may
have to be carried forward for being filled up under the common category.

5. The learned Special Government Pleader submits that sufficient time had
already been given by extending the time to enable the NRI category students to
get admission, when it was felt by the Government that several NRI seats were
vacant, therefore, it is not appropriate to extend the time again.

6. It is an admitted fact that notification had been issued only on 28.12.2020 and
the candidates were directed to appear at 10 a.m. on 29.12.2020. Of course, the
said time limit had been fixed on account of the fact that admissions were to be
completed by 31.12.2020. Be that as it may, since the time has already been
extended by the National Medical Commission until 15.01.2021; if some more
time is granted, probably a few more seats under the NRI quota may be filled up.

In that view of the matter, we are of the view that the time could be extended
until 2 p.m. on 08.01.2021. If any fresh candidates seeking admission under NRI
candidates would appear before the Commissioner for Entrance Examinations
before 2 p.m. on 08.01.2021 with all necessary documents; he shall verify the
same and if any candidates are eligible, they shall be allotted seats as per the
prescribed procedure, and a list shall be prepared to enable the students to get
admission in the respective colleges.

Writ petitions are disposed of as above.
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